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LEGAL & RECOVERY DEPARTMENT
SVC TOWER, JAWAHARLAL NEHRU ROAD, VAKOLA, SANTACRUZ EAST, MUMBAI: 400 055. Tel No: 71999975/986/983/777.

PUBLIC NOTICE FOR SALE
RESIDENTIAL PROPERTY FOR SALE ON “AS IS WHERE IS AND WHATEVER THERE IS BASIS”.

(PROPERTY TAKEN OVER UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS & 
ENFORCEMENT OF SECURITY INTEREST ACT, 2002)

NAME OF THE BORROWER / MORTGAGOR OUTSTANDING BALANCE
Ms. Bharti Pandurang Shenvi & M/s. Websoft Medical Rs. 62,09,723.16 (Rupees Sixty Two Lakhs Nine Thousand 

Seven Hundred Twenty Three and Paise Sixteen Only) as 
on 31.10.2024 together with contractual interest and legal 
& other incidental expenses with future interest prevailing 
from time to time from 31.10.2024 till the date of closure.

LOCATION AND DETAILS 
OF THE 

PROPERTY.

RESERVE 
PRICE

(In Lakhs)

DATE & TIME 
OF 

INSPECTION

EARNEST 
MONEY 

DEPOSIT 
(In Lakhs)

DATE & TIME 
OF OPENING 

THE TENDER & 
AUCTION

Residential Flat No. B/703, admeasuring 560 Sq. Ft. Built Up 
Area on the 7th 昀oor & Stilt Car Parking No. B-04 on Ground 
Floor of the building known as “Canna Co-op. Housing Society 
Ltd.”, Hiranandani Gardens, Adi Shankaracharya Marg, Powai 
Mumbai - 400 076 in the name of Ms. Bharati Pandurang Shenvi.

164.00 07/12/2024
&

24/12/2024
10.00 a.m.to 04.00 p.m.

17.00 31/12/2024
01.30 p.m.

TERMS & CONDITIONS
1 Sale is strictly subject to the terms & conditions incorporated in this advertisement & in the prescribed Tender Form. Further details of the 

above mentioned properties and Tender Forms can be obtained from the Bank’s Corporate of昀ce, at the above mentioned address.
2 Intending bidders should submit Separate sealed tender for aforesaid property in the prescribed Tender Form only. The 

sealed cover should be accompanied with Demand Draft/Pay Order for Rs. 5000/- each being Non-refundable Tender fee 
& the separate Demand Draft/Pay Order for the Earnest Money Deposit of 10% of the offer amount for the above property 
drawn on a Scheduled Bank, favouring “SVC Co-operative Bank Limited”, payable at Mumbai should be deposited in the 
‘Tender Box’ kept in the Corporate Of昀ce at the above address, before 05.30 P.M. on or before 30/12/2024.

3 Tenders will be opened at the Corporate Of昀ce at Vakola as per the schedule given above.
4 The Legal Heirs of the borrowers, respective Tenderers / Guarantors / Owners of the security or their authorised representatives 

may remain present at the time of opening of tenders. The Authorized Of昀cer of the Bank would have sole discretion in the manner 
of conduct of sale including decision with regard to inter-se bidding/negotiations amongst the bidders to realize highest sale value 
for the property.  They are, therefore, advised to remain present themselves or through their duly authorised representative(s). 

5 The successful bidder should bear the charge / fee payable for conveyance such as Stamp Duty, Registration fees, incidental 
expenses, T.D.S. as applicable on the property deal amount etc as applicable. The successful bidder shall also bear all 
statutory dues, if any, and also all dues pending like electricity charges, water charges and maintenance charges and for 
other services provided, if any. The Bank (Secured Creditor) does not undertake any responsibility to procure any permission/
license etc in respect of the secured assets / immovable/movable properties offered for sale.

6 The Bank reserves its right to accept or reject any or all offers without assigning any reason and in case all the offers are 
rejected, either to hold negotiations with any of the tenderers/bidders or to sell the property(s) through private negotiations 
with any of the tenderers/bidders or other party/parties. 

7 The Borrowers/Guarantors/Mortgagors are hereby put to notice in terms of rule 6(2) and rule 8(6) of Security Interest 
(Enforcement) Rules, 2002 that the Secured / aforementioned Assets would be sold in accordance with this notice in case the 
amount outstanding as per the demand notice is not fully repaid.

8 Any details with respect to the title/description of the property to be veri昀ed by the prospective purchaser as the sale 
is on “AS IS WHERE IS AND WHATEVER THERE IS BASIS”.

9 The property in question is under physical possession of SVC Co-operative Bank Ltd. The property has been peacefully 
handed over by the legal heirs of the deceased borrower.

10 The Borrower’s/Guarantor’s/Mortgagor’s attention is invited to provisions of Sub-section (8) of Section 13 of the Act in respect 
of time available to redeem the secured assets. 

11 Disputes, if any, shall be within the jurisdiction of Mumbai Courts only.
12 The sale notice is also displayed on our website - https://www.svcbank.com/notice-sale.
Place: Mumbai                                                                    Mr. Rohan Rajiv Pai
Date: 21/11/2024                                   Senior Manager & Authorised Of昀cer

Notice is hereby given that the following borrower/s have defaulted in the payment of principal & interest of the loan 

facilities obtained by them from the Bank and the loans have been classified as Non Performing Assets (NPA). The 

Demand Notice was issued to them under section 13(2) of Securitisation and Reconstruction of Financial Assets 
and Enforcement of Security Interest Act, 2002 (SARFAESI ACT) on their last known addresses. This notice is 

published in addition to the notice sent by Registered A.D. Post.

Name of the Borrower/ 
Guarantors & Loan Account 

Numbers 
Description of Property

Outstanding 
amount/ Date 

of Notice
NPA Date

Mrs. Indumati Harish Borse
Mr. Swapnil Narhari Waghmare
Mr. Narhari Bapurao Waghmare
Mr. Jitendra Harish Borse

RPM-18013

ALL THAT PIECE & PARCEL OF immovable property in the form 
of property bearing Shop No. 5, admeasuring about 1600 Sq. 
fts. (Built up) on Ground Floor, in the Building known as “Borse 
Building” constructed on land bearing Survey No. 1, Hissa No. 
3+4, lying and situated at Village Kothrud, within the limits of 
Pune Municipal Corporation, Taluka Haveli, District Pune.

Residential House admeasuring about 899.44 Sq.fts. i.e. 
83.56 Sq. mtrs. constructed on Plot No. 34, bearing C.T.S. 
No. 15847/25, corresponding Survey No. 60 Part situated at 
Dyaneshwar Co-operative Housing Society Ltd., Garkheda, 
Aurangabad, District Aurangabad and within the local limits of 
Aurangabad Municipal Corporation.

Rs. 
18,50,555.26

04.11.2024

15.10.2020

Mrs. Indumati Harish Borse
Mr. Jitendra Harish Borse

RPM-18014

   All that piece and parcel of immovable property in the form of 
property bearing Shop No. 5, admeasuring about 1600 sq. ft. ie. 
148.70 sq. mtrs.(Built up)  on Ground Floor, in Building known 
as “Borse Building” constructed on land bearing Survey No. 1, 
Hissa No. 3+4, corresponding CTS No. 432, lying and situated at 
Village Kothrud, within the limits of Pune Municipal Corporation, 
Taluka Haveli, District Pune.

Rs. 
32,30,598.00

04.11.2024

15.10.2020

Mr.Lalit Ramchandra Gawde
Mrs. Pallavi  Lalit Gawde
Mr. Laxmikant Balkrushna 
Godbole
Mr. Prasad P. Kulkarni

020400400039999
020402000040171
020401700040134
020401700069706

Residential Flat No. 104, admeasuring about 585/12 Sq. Fts. 
i.e 54/36 Sq. mtrs. (Built up area) on First Floor, in the building 
No.6,  known as “ Dahlia” in the township known “Mayfair Virar 
Gardens”  now known as “Dahlia (Mayfair Virar Gardens ) Co-
operative Housing Society Ltd., situate at village Bolinj, Taluka 
Vasai, District Thane  constructed on plots of land bearing 
Survey No. 195Part, 195Part, 211, Hisssa No. 11/1/3, 14/1, 
212/1, 212/3, 212/4, 212/8, 213, 214, 215, 223, Hissa No. 1 to 
3,  224/1, 3 to 18, 225/1 Hissa No. 3/1, 3/2, 227/1, 2Part, 2Part, 
228/2  totally adm 78,392 Sq. Mtrs lying being situated at village 
Bolinj, Taluka Vasai, District Thane,

Rs. 
13,20,981.17

12.11.2024

03/06/2024

Mr.Darshan Nishikant Paranjpye     
Mrs. Sandhya Darshan Paranjpye
Mr. Vikas Vinayak Patwardhan
Mr. Abhijit Ramesh Risbud
Mrs. Mugdha Abhijit Risbud

024400400041278
024405200055876

Flat No. 28, First floor, in the B wing, in the building known as 
Meghshyam Prasad CHS Ltd. situated in City survey No.858, 
House No-54, Lane No-14 at Parnaka, Village, Kalyan, Taluka 
–Kalyan, Dist-Thane  adm area about 340.sq.ft (carpet) i.e.408 
sq.ft (build up) (herein referred to as “the said flat”) within the 
limits of the Sub-registrar office-Kalyan-1, Dist-Thane.

Rs. 
7,08,632.82

12.11.2024

14/07/2024

Mrs. Priya Prasad Nagvekar
Mr. Prasad Ashok Nagvekar   
Mr. Rohidas Sudam Harachkar

075400400090229

Residential Flat No-103 situated at the Ground floor upon 
Parking, having Area adm 525 sq.ft (48.79 sq.mt) built up i.e. 
370 sq ft (34.38 sq.mt) carpet area, in the building known as “ 
Sharayu Sankul”, situated within the limits of Division and Sub 
Division Ratnagiri, Village Zadgaon, within the limits of Ratnagiri 
Municipal Council, Tal & Dist- Ratnagiri.

Rs. 
14,89,836.24

13.11.2024

17.09.2024

Mr. Sameer Shankar Thakare
Mr.Bharat Ramchandra Jadhav
Mr.Anand Janardan Raut
Mr. Pradeep Kaluram Jain
Mr. Adesh Govind Kambri

012400400036887
012131101437696

Flat No-  Flat No. 301, Area adm 625 sq.fts (Built Up), on the 
Third Floor, B Wing, in the building known as Suyog Sahawas 
Building B Co-operative Housing Society Ltd, constructed on 
the land bearing Survey No-70, Hissa No-4,Plot No-3, Village 
Kulgaon,Tal-Ambernath, Dist-Thane, within the Sub-Registration 
District Ulhasnagar-II & IV, and Registration District Thane, and 
within the limits of Kulgaon Badlapur Municipal Council, Kulgaon.

Rs. 
11,60,860.76

14/11/2024

25/09/2024

Mr. Krishnakant Dattatray More
Mrs. Kavita Krishnakant More
Mr.Gajanan Ramkrishna 
Khanderao
Mr. Nitin Dinkar Supekar  
Mr. Tushar Prakash Kale   

052400400043784
052402000065719

Flat No.101, adm. area about 647.75 sq.fts i.e.60.17 sq.mtrs.
(Carpet), (inclusive of open Terrace & Architectural projection 
on the first floor, A Wing, in the building known as Bhagirathi 
Vishwa & in the Society known as Bhagirathi Vishwa Cooperative 
Housing Society Ltd, constructed on the land bearing Survey 
No-41, Hissa No-2/2, Plot No-1, Area admn 1197 sq.mtrs, 
Village Shirgaon, Tal-Ambernath, Dist Thane, within the Sub 
Registration District Ulhasnagar-II & IV and Registration District 
Thane and within the limits of Kulgaon Badlapur Municipal 
Council Kulgaon.

Rs. 
5,25,373.40

13/11/2024

02/10/2023

Mr. Shivaji Motiram Mahadik
Mrs. Kanchan Shivaji Mahadik
Mr. Pramod Ramchandra Shinde

007400400089446

Flat No. 003, adm 375 sq.fts (built-up) on the ground floor in 
B-wing of the building known as “Gayatri Apartment” presently 
known as “ Gayatri Krupa Co-operative Housing Society Limited” 
constructed on the Plot of land bearing Plot No-5, Survey 
No-33, Hissa No-7(part), City Survey No-8958, lying being & 
situate at Village-Vadavali, Ambernath (East), Tal & Sub-Reg 
Dist- Ulhasnagar & Reg Dist-Thane, within the local limits of 
Ambernath Municipal Council.

Rs. 
14,64,687.58

16/11/2024

24/10/2024

Mr. Sushant Vitthal Patil  
Mrs. Asmita Sushant Patil
Mr. Maruti Somnath Rathod
Mr. Dilip Bandu Sonawale

081400400080506

CTS No-6/6/2, Plot No-5, owned by borrower Mr. Sushant Vitthal 
Patil & Mrs. Asmita Sushant Patil known as a Flat No-101, 
area 650 sq.mt. (Saleable area 810 sq.ft) situated at first floor 
in Anantganaga Apartment, Mahadev Nagar, Urun-Islampur, 
Tal- Walwa, Dist- Sangli 415409, within the limits of the Islampur 
Municipal Council Islampur, Taluka – Walwa and Dist –Sangli.

 Rs. 
20,86,446.39

16/11/2024

03/06/2024

Mr. Abdul Yusuf Khan
Mrs. Afsana Abdul Khan
Mr. Rajiuddin Md. Eliyas Khan

053405200075844

All that Pieces and Parcels of Residential Flat No-102 area 
admeasuring about 575 sq.ft (built up) on 1st floor in the building 
known as “ Siddhivinayak Apartment standing on S.No-2, 
Hissa No-1 (part), Plot No-1 situated at Village Gotheghar Tal-
Shahapur, Dist- Thane.

Rs. 
9,36,041.60

18.11.2024

15/12/2023

Mr. Yogesh Ramdas Wagh
Mrs. Uma Ramdas Wagh
Mrs. Reshma Yogesh Wagh
Mr.Rahul Sudhakar Yadav

046405200073011

Flat No.27, Area  adm 550  sq.fts (built up) on the fourth  floor, 
in the building known as “Nav Vaishali Co-operative Housing 
Society Ltd” situated at Gopal Nagar, Road No-1, constructed 
on the land bearing Survey No-61, Hissa No.3B [City Survey No-
9840 to 9845] of Mouje Gajbandhan Patharli, within the limits of 
Kalyan Dombivli Municipal Corporation, Taluka Kalyan, District 
Thane.

Rs. 
8,15,581.04

18.11.2024

04/07/2024

The above borrowers and/or their guarantors (where ever applicable) are advised to make the payment of outstanding 

dues within the period of 60 days from the date of publication of this notice failing which, further steps will be taken 

after the expiry of 60 days from the date of publication of this notice as per the provisions of SECURITISATION AND 
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Further you are prohibited u/s 13(13) of the said Act from transferring either by way of sale/lease or in any other way 

the aforesaid secured assets.

   Date   : 21/11/2024                Authorized Officer
   Place : Dombivli.                                                                           DOMBIVLI NAGARI SAHAKARI BANK LTD.

PUBLIC NOTICE
Recovery Dept. : 2nd Floor, “Madhukunj”, Plot No. P-52, MIDC, Phase-II, Kalyan Shil Road, Sonar Pada, Dombivli (East)-421204.

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the receipt of the said notices, along with future interest as applicable incidental
expenses, costs, charges etc. incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Description of Secured Asset: All the piece and parcel of Immovable Property of
House No.57 at Roadpati Boudhwada, Opp. Foodland Company, Near Pallavi
Avida, Kalamboli Noden Taluka Panvel, District Raigad-410208.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of

Possession

13(2) Notice Date/
Outstanding Due

(in Rs.) as on

33259630000270

1 1) Mr. Gajanan
Budhaji Gaikwad

(Borrower),
2) Mrs. Nilima

Gajanan Gaikwad
(Co-Borrower)

13-09-2024
Rs.2,46,021.30 (Rupees

Two Lacs Forty Six
Thousand and Twenty
One and Thirty Paise

Only) as on 10/09/2024

Date:
19-11-2024

Time:
09:26 AM
Symbolic

Possession

Description of Secured Asset: All the piece and parcel of House No.212, having
Admesuring Area 340 Sq.ft, Near Hanuman Mandir at Post Kasgaon,
Grampanchayat Kasgaon Taluka Murbad, District Thane-421401. On or towards
the East by: Jadhav Wadi, On or towards the West by: The Property of Municipal
Road, On or towards the North by: The Property of Vatsala Apartments, On or
towards the South by: Property of Deshmukh.

45679430000365

2 1) Mr. Avinash
Ashok Thorat
(Borrower),

2) Mrs. Sarita
Avinash Thorat
(Co-Borrower)

05-09-2024
Rs.2,84,680.20 (Rupees
Two Lakhs Eighty Four
Thousand Six Hundred

Eighty and Twenty Paise
Only) as on 03/09/2024

Date:
19-11-2024

Time:
01:45 PM
Symbolic

Possession

Description of Secured Asset: All the piece and parcel of House No.233 B, Area
Admesuring 480 Sq.ft. Gavhan, Navapada, Near Ram Mindir Gavthan, Taluka
Panvel, District Raigad-410206. On or towards the East by: House of Bharat Patil,
On or towards the West by: House of Digambar Bhoir, On or towards the North
by: House of Gajanan Bhoir, On or towards the South by: House of Ashok Kadu.

45769630000880

3 1) Mr. Ronit Suresh
Bhoir (Borrower),

2) Mrs. Prema
Suresh Bhoir
(Co-Borrower)

05-09-2024
Rs.3,25,879.90 (Rupees
Three Lacs Twenty Five

Thousand Eighty Hundred
Seventy Nine and Ninety

Paise Only) as on 03/09/2024

Date:
19-11-2024

Time:
10:47 AM
Symbolic

Possession

Description of Secured Asset: All the piece and parcel of Shop No.01 Chawl
No.01, 350 Sq.ft (Build-up) Area, Vishnudas Colony, Survey No.55 Hissa No.03
Village Tisgaon, Taluka Kalyan, Dist. Thane. Bounded as on: East: Shree Malang
Road, West: Chawl, North: Chawl, South: Mr. Sonawane's Property.

31649440000084
&

31639410000021 

4 1) M/s. Nanda Water
Supplier, Proprietor
Vijay Shrivallabha
Vaze (Borrower),

2) Mr. Pankaj
Shrivallabha Vaze

(Co-Borrower)

13/09/2024
Rs.4,96,075.30 (Rupees
Four Lakhs Ninety Six

Thousand Seventy Five
and Thirty Paisa Only)

as on 10/09/2024

Date:
19-11-2024

Time:
11:00 AM
Symbolic

Possession

Description of Secured Asset: All the piece and parcel of Flat No.202, 2nd Floor
B-Wing, Admesuring Area 390 Sq.ft Buiding kown as Gokul Apt, Survey No.17,
Hissa No.8.12, Plot No.4, Taluka Ambernath, Mauje Kulgaon with in the Limits of
Badlapur Municipal Concil, Kulgaon within the Limits of Tukdi District Thane-421503

47619630000233

5 1) Mr. Bhushan
Anant Tambde

(Borrower), 2) Mrs.
Shrutika Bhushan

Tambde (Co-Borrower),
3) Anita Anant

Tambde (Co-Borrower)

13/09/2024
Rs.2,29,083.90

(Rupees Two Lacs
Twenty Nine Thousand
Eighty Three and Ninety

Paise Only)
as on 10/09/2024

Date:
19-11-2024

Time:
05:35 PM
Symbolic

Possession

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken Symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Thane Sd/- Authorised Officer,
Date: 21.11.2024 Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B,
Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta,
Bangalore-560071. Branch Office: Shop No.4 & 5, Ground Floor, Indiabulls Mint,
Gladys Alvares Road, Hiranandani Meadows, Pokhran Road, Thane West, 400610
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